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QOomplaints regarding Irregularities in
the LILT., Kanpur

*42. SHRI INDRADEEP SINHA;
SHRI JAGJIT SINGH
ANAND:

SHR] BHUPESH GUPTA:

Wil} the Minister of EDUCATION
be pleased to refer to the reply to Un-
starred Queston 26 giveu in the Rajya
Sabha on the 25th April 1979 and state
what further action Government have
taken on complaints .about irregulari-
tias committed py the authorities in
the Indian Institute of Technology,
Kanpur?

THE MINISTER OF EDUCATION,
HEALTH AND SOCIALL WELFARE
(SHRI B. SHANKARANAND): fThe
Government have taken appropriate
action on compiaints, wherever it was
found necessary.

SHRI JAGJIT SINGH ANAND:
Sir. this is a question that {follows
from a question already asked on 25th
April, 1979 and then the Government
had come forward with thig reply:

“On 20th January, 1979, the Insti-
tute suspended the Registrar, Shri
Giriraj Kishore and started depart-
mental proceedings against him In

the context of this development,
further complaints have been re-
ceived including a joint memoran-
dum ang a letter submitted by some
Membergs of Parliament to the
President. These complaints are
being looked into”,

-

In view of the fact that it is a follow-

up question, the minimum that the

tThe question was actually asked on
the floor of the House by Shn Jagjit
Singh Anand.
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Minister could do wag to tell us what
was the letter written by the M.Psg
what specific complaints were there,
which complaints were proved cor-
rect and what action hag bzen takem
on those complaints and which comp-~
laints were not proved correct, The
reply is most evasive and it is the
practice of the previous Governmens
ag well as this Government not te
inform this House through Question
Hour but to keep back information.
Therefore, in continuation of the lash
question, I specifically ask the Minis-
ter what the MPs’ memorandum was,
what the complaints were, which of
them were found to be correct, whick
of them were not found to be correch
and what specific action wag taken on
the complaints that were found to be:
correct,

SHRI B. SHANKARANAND: Sir,
it is not quite correct thai we are
holding back any information, If yon
look at the question, Sir, the hon
Member has not askeqd any informa-
tion about any particular complaint.
The question says: ‘“Will the Minister
of Education be pleased to refer te
the reply to Unstarred Question 28
given in the Rajya Sabha on the 25tk
April, 1979 and state what further
action Government have taken om
complaintg about irregularities com-
mitted...” Complaintg about irregu-
larities have been received at various
gtages and at various times and these
run into about 13 in number, Unless
he asks me about any particular comp-
laint, it is simply impossible for me
to tell him, And he hag not referred
to the complaint of M.Ps. Had he
asked about it, I would have deﬁmtely
placed it here,

SHRI JAGJIT SINGH ANAND: [
do not know why the hon, Minister
hag forgotten that this is a questiom
following from an ear ier question. The
question says: “...please to refer
to the reply to Unstarred Question
26...” and 1 have referred to that
very reply in which complaints by
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MPg are referred to and in which it
is promised that the complaints are
being looked into. Therefore, if he
hag lookeq into the earlier reply, he
ahould have come forward to say,
‘yes, these were the complaintg for-
warded by the MPg and these were
being looked into”, because it is a
follow-up reply to the question thent
raised, Please refer to the reply. Then
I wanted to know what has been done.
‘Therefore, will you kindly bear with
me? If he has not got the replies
just now, I can go with him or let
him check up and inform the House;
or he can even lay the information on
the Table of the Houge as to what
specific complaints were received and
what action has been taken and what
complaintg are pending,

SHRI B. SHANKARANAND:; The
honourable Member refers to the Un-
gtarred Question No, 26, But if he
had taken g little trouble and seen
the report that the Government had
placed on the Table of the House, he
would have known that the reply was
ireated as an assurance and the assu-
rance wag fulfilled. It was said,
“After examining the various allega-
tions it was found necessary to take
action on the following four cases:
(1) Suspension of Shri Giriraj
Kishore; (2) Dismissal of the Princi-
pal; (3) Advances given for ..
without adjustment on receipts; (4)
Adjustment of Rs. 15,000 against an
Imprest of Rs. 2000 sanctioned to
the Department of Chemical Enginecer-
ing.”” These are the four important
complaints, We have taken action;
ag far as the first one ig concerned,
the Registrar isg still under sugpension
and the inquiry report has now come
before the Institute and it iy being
examined, Ag far ag the second ques-
tion about the dismissal of Shri Mattu
ig concerned, Shri Mattu had appealed
to the Visitor and the Visitor ordered
that he should be reinstated. He seems
to have been reinstated and all arrears
of hig pay have been given to him.
I feel that the honourable Member

has been agitated very much on this
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complaint particularly, Since M.
Mattu has been reinstated, with full .
pay, I think the honourable Member
has no further information to be
sought, L

SHRI JAGJIT SINGH ANAND: 1
go by your word since I have nok
received any papers from the Secre-
tariat on ‘this. Normally the papers
on assurance are sent fo the Members
concerned, I was not the Member
asking that question at that time. And
there was no way out for me to know
whether that assurance has been ful-

ﬁlled. o S Y

SHRI DINESH GOSWAMI: The
honourable Minister seems to be an
expert in giving such ordinary replies.
Once Prime Minister Lloyd George
was travelling in a car and he lost
his way. He asked a passerby, “Where
am I?” And the passerby said imme-
diately, “You are in the car.” This
is surely a parliamentary answer,
short and to the point, Therefore,
here the honourable Minister's reply
ig surely a parliamentary answer,
Honourable Minister answered the sec-
ond supplementary of Shri Anand, he
gave information regarding four cases,
He said there were thirteen comp-
laintg in all. I would like to know
whether the other nine cases have
been investigated by the department
concerned, and if so, what action has
been taken on those nine cases, And
if no action has been taken, how much
time does he think is necessary to
take action on them? What action hag
been taken to find out whether the
allegations were true or untrue,

\

SHRI B, SHANKARANAND: What
are the nine complaints? I could not
get you.

~ SHRI DINESH GOSWAMI: 1# 1
have heard you correctly, there were
thirteen complaintg in all, a large
number, You have given information
regarding four, Now I would like to
know from you at what gtage are the
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other nine cases, Has any inquiry
or investigation been c¢onducteq into
them? Does the Government think
it will be necessary to take action on
these complaints? Will the Minister
kindly lay on the Table of the House
a statement regarding the nature of
the complaints, the findings of the
investigation and the action taken on
the complaints?

SHRI B, SHANKARANAND: Sir,
I need time,

Self-sufficiency in petroleum produc-
tion

*43. SHRI RAMANAND YADAV:{
..~ SHRI T. ANJIAH:

~ Will the Minister of PETROLEUM
AND CH.EMICALS be pleased to
state: A e

(a) whether the country is likely to
attain  self-sufficiency in petroleum
production during 1980-1981;

(b) whether it is a  fact that the
position had been unsatisfactory during
1977—79 and if so, to what extent; and

(c) what steps are being contem-
plated to attain self-sufficiency during
the coming year?

THE MINISTER OF WORKS AND
HOUSING AND PETROLEUM AND
CHEMICALS (SHRI P, C, SETHI):
(a) While all attempts are being
made to intensify our exploration
activities and plans are being made
for the exploitation of our established
reserves, it is difficult to hold out any
promise of self-sufficiency, - .. -,

(b) Crude oil production during
1977-78 and 1978-79 was 10.76 and
1163 million tonnes respectively, In
1977-78, 14.51 million tonnes of crude

+The question wag actually asked on
#he floor of the House by Shri

Ramanang Yadav,
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oil and 2.88 million tonneg of products
were imported, During 1978-79, im-
ports of crude oil and petroleum
products were 14.66 million tonnes
and 3.88 million tonnes respectively, .

(¢) Exploration effort is being
stepped up both m on-shore and off-
shore areas,

;?":f .
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SHRI P. C, SETHI: Sir, I am not in
possession of the information exactly
about what the previoug Government
said, But I would like to point out
for the information of the hon. Mem-
bers that our indigenous production
of crude in 1979-80 was 12.75 million
tonnes; in 1980-81, 14.5 million tonnes
and in 1981-82, in view of the work
we are carrying out, it ig likely to be
17.50 million tonnes, and in 1982-83,
18 million tonnes. But unfortunately
the growth rate in thig area is alse
very high, It was somewhere in the
vicinity of 9 per cent. Now this year
it is registering a growth rate of
16 per cent and possibly next year
it may be even 20 per cent, Therefore,
keeping that in view, even at the
present growth rate the total require-
ment in 1981-82 would be 33.5 mil-
lion tonnes as far as oil ig concerned
and 6 milljon tonnes as far ag the
products are concerned; and in
1982-83, it will be 34 million tonnes
as far as oil ig concerned, Therefore,
the gap is to the tune of 16 milliom
tonneg (34 million tonneg minus 18



